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1. RA= 197/91 In
0A-2555/90
2, MP=4081/91 and
MP-4082/91 In
RA- 197/91
Shri U.R, Arya veoe Petitioner
Versus
Union of India & Anr, coee Raspondents
;I’i’j ' CORAMs Hon'ble Mr, P.K..Kartha, Uicé—Chairman (Judl,) - 4
. W Hon'ble Mr, B.N, Dhoundiyal, Administrative Member,

(Judgement by Hon'ble Mr, P.K. Kartha, V.C,)

\Tﬁe petitioner in this R.A, and the éps filed
wondsn & | -

thereﬁ%, is the o?iginal applicant iq 0A-2555/90 which
was disposed of by judgement dated 4.9,1990, The
patitioner had challenged in thé main aphlication the
impugned order dated 9,8,1990 issuedvby the respondents,
rejecting his requeét for changing his date-of birth
from 11.8,% 33 to 2,8,1940, After hearing the learned
counsegl for both the_parties and going through the records
of the pase‘carefullQ, the‘TribUnal found no merit in the
applicaéion‘and the samé uas dismissed,
2, Ue'see no error QF law apparent on thé4Face of

the judgement, The petitioner has also not brought out

any fresh facts warranting a .. review of the judgement,.
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In MP-4091/91, the petitioner has drawn our attention
to tuo judgements of this Tribumal in support of his

contention, In our opinion, each case relating to
date of birth, has to be decided on its ourl/cz.rcumstances.
~

3. We sese no merit in the R.A, and the MPs filed

by the petitionsr and the same are rejected,
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(B.N, Dhoundiyal)®s (P.K. Kartha)

Administrative Memher Vice-Chairman(Judl, )



